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CENTRAL ADMINISTHA TIVE TRIBUNAL 
JAIPUR BENCH, JAIPUR 

Date: 14.11. 2002 
' 

! 

H 
1

n 1 ble Mr·•\ G.c .. Srivastava, Member (A) 

H · n' ble Mr.' M .L'~·! Chauhan, Uiember (J) 
I 

\ . 

A hok Kumar S/o Sukhram, lo/o 481/31, Uttam Chand Sunar 

k. Bara, Nagra, Ajmer (Rajasthan). 

Applicant 

( y Advocate: Mr~1 fi.V. Calla) 

·VERSUS 

1, Union of India, through General Manager, 
Vlestern Raih·.ray, Churchgate, Mumbai. 

2·· The Divisional Railv.,ray Manager, liVestern 
Railway, Ajmer• 

3 ; The Railway Recruitment Board, through its 
Chairman, 2010, Nehru Marg, Ajmer (Rajasthan)·~i 

( y Advocate: Mr~-: R.G. Gupta) 

0 R DJ f. R (OralJ 

H n 1ble Mr. G.c. Srivastava, Niember {A) 
I 

Respondents 

In this OA the applicant, who had applied for the 

p · st of Diesel Assistant under the respondents, was 
I 

s lected after written test/interview and had been given 
I 

o: fer of appointment and thereafter sent .for medical 
' 

e · anination• D.lring the course of medical exanination 
I 

h received a message about the death of his grand mother 

a: d accordingly he left~: The memo issued by the Railways 
I 

f · r medical exa11ination was torn during the course of the 
I 

I 

f 1meral of the grand mother;i Accordingly he again applied 

t the Railways for issue of dupLicate memo, the Railways 
I 

! 

i sued duplicate memo and he appeared before the Raihvay 

.D ctor for screening• The Railway Doctor certified the 

a plicant as fit f or ft-1 category~- The applicant 1 s 
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arievance is that even after that he has not been allowed 
"'\ 

o join duty and the respondents ha~ been asking hirir:)i~.: 
I go for special medical exanination at his o\Nh cost.-
' I 

-.-, The respondents have contested the OA and filed a 

etailed reply·.-: Mr.' R.G.Gupta, the learned counsel for 

·he respondents, during the course of argument, has 

ubmitted that the respondents had doubt about the fitness 

,f the applicant so far as his eye sight is concerned. 

'r• Gupta has also drawn our attention to the application 

ubmitted by the applicant (Annexure R-1) on the reverse 

'f which he had mentioned that certain tests as a part of 

medical examination were conducted when he received 

he message of death of his grand mother and accordingly 

I e had to leave mid way. He has stated that the 
I 

r.c.G.M./C.V.·O also had doubt about his fitness so far 

's his eye sight is concemed, however, no evidence has 

een produced on record to show the bas is on which this 

oubt has arisen and therefore, it is not possible for 

s to accept the contention of the resPondents~ 

~; We have heard the learned counsel for both the 

arties and find that as per the medical certificate given 

: y the authorised Railway Doctor in respect of the 

'pplicant (Annexure A-6) he has been found to be fit f!!§X 
i 
I 

n .P.-1 category and thus we do not find any justification 

'or the respondents to repeatedly ask the applicant to 

, ppear for special medical examination. Under the 

· ircumstances the applicant is fully eligible to be 

ppointed to the post of Diesel Assistant on the basis 

medical fitness cel-tified by the Railway Doctor. 
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ccordingly we direct the respondents that the applicant 

e allowed to join duty immediately. It is however, 

pen to the respondents to take such action as deemed 

ecessary in order to clear the doubt, if any. As 

egards the seniority of the applicant, the same is 

eft open. The aPplicant is however given libe:t:ty to 

ile representation regarding his seniority which shall 

e decided by the respondents as early as possible; 

With the above direction, the OA stands disposed of. 

o order as to costs't: 

' ~ I , 

I , .Lu 
(M.L. ·.· -~r 
I Member (J) 

tc_. 

- ·----· ·-·-- --~-~'---

- ---(S;_:e,~~~~~ 
(G.G .Srivastava) 

Member (A) 


